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Circle Office, Gurugram GSAD Depanment
Plot no 5, Ground Floor, Institutional Area, Sector -32, Gurugram

PREMISES REQUIRED
Punjat Mational Bank invitas offers from the owners of suifable premises for;
1. Shifting of BO Sukhrali {D.Mo, 314500 and 2, Opening of branch at BO Sector 82, Gurugram
&t the following place on grownd floos with mindmam 20 feet frontage and having tatal carpat area
of 1000300 sq.1t. along wilh frae of cost space far parking of wehicles, installation of genaralor sat
and space for v-gat/ ower al roalwith all facilitates including acequate power and water supply.

Name ofthe center District State/U.T, | Approx. arearequired
In and around Sukhrall, Gurugram | Gursgram Haryana 1000 5.1 {(+- 20%)
Sectaor-E2. Gurugram Gursgram Haryana 00 sgM |+~ 15%)

Orily construched bullgngs ready for occupation are requared. The offerer has 1o modify the ohvll work
gz dasirad by the Bank al his or har own cosi and should have cer@icataipermission bo ulilize the
premisas commearcially. Minimum 15 KW power supply and 1000 §ers waler siorage (overnead o
underground) Enk with litng arangement eb:. is to be aranged by the offerer on he acoeplance of
the proposal by the Bank. Owner s ba directy deal with tha Bank and Bank will nol anletain prapery
deslers agents i this regard. Ofzrs received through property dealers will ned be accepled,
Irdending offers shall collect Techrical Bid and Financial Bid farmals {from GAD depariment Circle
Offaca, Gurugrarm during olfice hours rom 10.00AM 81 5.00PMW ar may be doswnboadad from Bank's
website} and submit thair offars in two saparsie sealed cowvears super scrived Technicel Bid (having
full detals of the property, map, fioor area elc.) and Financial Bk (having rate per 39, . and other
Lerrns of Ihe lease) on or balone 02.06.2022 wp to 200 PM with copy of skelch plan of the offered
premizas alongwith proaf of I0 and awnership papess etc. Mame, eddrass, phonedmabdis numbers of
the cwrer power of atiarmey holder mustbe mentioned on both ermelops

The Bank reseries s mght 1o acoepd or reject ary or 3@l thi prapozals withoud asshgning any reason
thareaf Circle Head

e b \ - . Y '
{E"P

CIN: L85110KA1987PLC008699
CanFinHomesLkd Above Rewari Co-operative Bank Near Hanuman Mandir,
(SPONIDT CAMARA BANE} Sohna Road, Dharuhera-123106
e g gy PH: 01274-242381/ 297604, M.: 7625079165

E-mail :dharuhera@canfinhomes.com
APPENL B DroviSo 10 ruie
Sale notice for sale of immovahle properties
a \NU Of die O undaer the ecur

Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read
with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002
NOTICE is hereby given to the public in general and in particular to the Borrower (s) and
Guarantor (s) that the below described immovable property mortgaged/charged to the
Secured Creditor, the physical possession of which has been taken by the Authorised
Officer of Can Fin Homes Ltd., Dharuhera Branch, will be sold on “As is where is”, “As is
whatis”, and “Whatever there is” on 24/06/2022 for recovery of Rs. 11,20,000/- (Rupees
Eleven Lakhs Twenty Thousand Only) due to Can Fin Homes Ltd. from Mrs Sunita W/o
Mr. Mukesh & Mr. Mukesh S/o Mr. Ram Singh (Borrowers) and Mr. Gordhan S/o
Mr. Har Narayan (Guarantors), as on 06/04/2021 together with further interest and
other charges thereon. The reserve price will be Rs. 14,00,000/- (Rupees Fourteen
Lakhs Only) and the earnest money deposit will be Rs.1,40,000/- (Rupees One Lakhs
Forty Thousand Only)

Description of the immovahle property

Flat No. E-398, Golden Heights, Village: Khijuri, Tehsil-Dharuhera District: Rewari
(Haryana), Measuring 1128 Sq Ft, Bounded By :

North : FlatNo E 397 South: FlatNo E 403
East: OpenLand West: Road

The detailed terms and conditions of the sale are provided in the official website of]
Can Fin Homes Ltd., (www.canfinhomes.com). Please refer to the following link
https://www.canfinhomes.com/SearchAuction.aspx

Dater19.05.2022
Place: Dharuhera

- Y=/ Bl

ovable A C dliO dl1(

Authorized Officer, Gan Fin Homes Ltd.

Sdq

28 The Jammu & Kashmir Bank Limited

Zonal C ffl""F (Morth) Plot Mo.132-134 Sector 44, Gurgaon (Haryana) India.

GSTIN: 06AAACTEIETG1ZE, T +81 (0)0124-4715800, F+31 (0)0124-4T15300
E-mail ; iapmd.del@jkbmail.com, Webiste: www.jkbank.net
IMPAIRED ASSETS PORTFOLIO MANAGEMENT DEFARTMENT
(POSSESSION NOTICE])
(For Immovable Property) [See rule 8{1)]]

Whereas the predecessor of the undersigned being the authonzed officerof THE JAMMU

& KASHMIR BANK LTD under the Securitization and Reconstruction of Financial Assels

and Enforcement of Secusity Interast Act, 2002 (54 of 2002) and in exercise of powars

conferred under section 13(12) read with rule 3 of the Security Interest (Enforcement)

Rubes, 2002 iszwed 3 demand notice dated 13.01.2020 calling upan the borrower(s} Cum

Morigagor|s) and guarantoris) wiz.

1. WIS Sares Palace, Plot No, B-111, Basement and Ground, Sector 65, Noida, UP-
201301 (Borrower)

2. Mr. Satinder Kapoor S0 Mr. Joginder Pal Kapoor R/O D=13 Anand Vihar, Dedhi-1100592
(Partner Borrower)

3. Mr. Harjinder Singh Sandhu S0 Mr. Satmam Singh Sandhu RO H Mo, C-1, Aruna Park,
Laxmi Magar, Vikas Marg, Shakarpur, East Delhi-110082 (Partner! Borrower/
Mortgagor).

4, Mr. Sulabh Kapur S0 Safinder Kapur Rid =13 Anand Vihar, Delhi-110052
(Gurantor).

o repay the amount mentioned in the notice beng Rs, 511,61,746.96 (Rupees Five

Crores Eleven Lacs Sixty One Thousand Seven Hundred Forty Six and Paisa Ninety

Sin only) togather with fulure interest w.e. f01.01.2020 and further cosls & changes ate

unbil payrments in full, within 60 days from the said notica,

The borrowers having failed to repay the amount. notice is hereby given to the borrower’s

and the pubdc in general that the undersigned has aken possession of the property

described herain below in exercise of powers conferred on him under section 13(4) of the

sand Act read with rule B of the said rules on 19th day of May of the year 2022.

The borrower/guarantor in particular and public in general is hereby cautioned not to deal

with the property and any dealing with the property will be subject to charge of The Jammu

& Kashmir Bank, Business Unit- at Dwarka-Mew Delhi for an amount of Rs.

5,11,61,746.96 (Rupees Five Crores Eleven Lacs Sixty One Thousand Seven

Hundred Forty Six and Paisa Ninety Six only) together with fufure interest woe.f

01.01. 2020 and further cosis & charges etc. therean.

The borrower(s) attention is invited o provisions of sub-section (8) of section 13 of the Act

in respect of the firme available, to redearn the secured assels.

DESCRIPTION OF THE IMMOVABLE PROPERTY

EQUITABLE MORTAGAGE OF PROPERTY BEARING MNO. B-17i2 (ADJOINING
PROPRERTY B-17/1) MEASURING 451 ' 50. YARD (377.45 50, MTS.), SITUATED AT
KRISHMA NAGAR, VILLAGE GHONDLI, ILLAQA SHAHADRA, DELHI-110051
STANDING IN THE NAME OF HARJINDER SINGH SANDHU S/0 MR, SATNAM SINGH
SANDHU RIO HOUSE NO.C-1, ARUMA PAREK, LAXMI NAGAR, VIKAS MARG,
SHAKARPUR, EASTDELHI-110092
Date: 19.05.2022

Place: Dwarka Mew Dalhi

Authonsed Officer
THE JAMMLU & KASHMIR BANK LTD

5] TATA CAPITAL FINANCIAL SERVICES LTD.

Branch Address: 3rd Floor, Rajendra Point. 1 Raghunath Nagar,
LD M. G. Road, Agra, Uttar Pradesh - 262002

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY
{Under Rule 8(6) of the Security Interest (Enforcement) Rules 2002)
E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule 3 (6) of the Security Interest (Enforcement) Rules, 2002
LOAN ACCOUNT BBBBTTE (M!S CENTTO FOOTWEAR PVT. LTD.)

Motice is hereby given 1o the publicin general and in particutar to the below Borrower’ Co-
Borrowers that the below described immovable property morigaged to Tata Capital
Financial Servicas Lid. (Secured Creditor TCFSL), the Possassion of which has baen
taken by the Authorsed OHicer of Tata Capital Financial Services Lid. [Secured
Craditor), will be sold om 0Bth June, 2022 “As is whera is basis” & "As Is what is and

whateverthere iz & withoutrecourse basis™,

Whereas the sale of secured asset is 10 be made 1o recover the secured debt and
whereas thera was a due of a sum of Rs.1,41,64,145/- (Rupees One Crore Forly One
Lakhs Sixty Four Thousand One Hundred and Forty Five Only) including all costs,
inferast ate, as on 17.06.2021 from Borrowers/Co-Borrowers, 1.e., 1. MiS CENTTO
FOOTWEAR PVT. LTD., Throughits Director/Authaorised Signatory, 2, DILEEP KUMAR,
3. KANCHAN DEVI MAHA, 4. MANOJ KUMAR MAHA, 5. MURLIDHAR MAHA,
6. KAMLA DEVI MAHA ALIAS KAMLA DEVI, 7. HIRA LAL ALIAS HEERA LAL,
8.SURESHKUMAR MAHA, & 9. BHARAT MAHA.

Motice is hareby given that, in the absence of any postponemant’ discontinuance of the
sale, the said property shall be sold by E- Auctionat 2 P.M. on the said 08th June, 2022 by
TCFSL, having its branch office at 3rd Floor, Rajendra Point, 1 Raghunath Nagar, M.
G. Road, Agra, Uttar Pradesh 262002. The sealed E- Auction for the purchase of the
property along with EMD Demand Drafi shall be received by the Authorized Officer of the
TATACAFITALFINANCIAL SERVICESLTDHISPM, onthe said 0Tth June, 2022,

ype of Possession | Reserve Eamest
Description of Secured Asset [ 0rosesin [ Reserve |- Eameet
PLOT NOQ. E-6., TRANS YAMLUNA Rs. Rs.
COLONY. PHASE- Il AGRA, UTTAR | Comstructive | oc g7 2601 | 22,58,726%

EAB Meerut

Main Branch Meerut

Ack, in respect of time available to redeem the secured assels.

list care Is taken prior to

acceptance of advertising

Whereas, The undersigned being the authorsad officer of the UNION BANK OF INDIA under the Securitisation and Reconstruction of Financial
Aszets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of Powers conferred under section 13 {12) read with rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued a demand notice calling upon the Borrowers! Guarantors/ Mortgagor and also owner of the
property/sureties to repay the amount mentioned in the notica within 60 days from the date of the said notice. The borrower having failed to repay the
amount, notice is hereby given to the Borrowers! Guarantors and the public in genaral that the undersigned has taken Symbolic Possession of the
property described herein below in exercise of powers conferred on himher under sub-section (4) of Seclion 13 of the Act read with rule 8 of the
Security Interest (Enforcement) Rules, 2002 on this mentioned the date. The borrowers/Guarantors in particular and the public in general is hereby
cautionad not to deal with the property and any dealings with the property will ba subject to the payment of notice amount and interest thereon to the
UNION Bank of India, Eab Meerut Main Branch, Meerut. The borrower's atlention is invited to the provisions of Sub-section (8) of Section 13 of the

copy, itis not possible to verify

its contents. The Indian
Express (P) Limited cannot be
held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore

recommend that readers

i Name of the Borrowerls Description of Immovable Date of Date of |Outstanding make necessary inquiries

. & Guarantor/s Property Demand Notice| Possession|  Amount before sending any monies or

1 |Borroer: Late Mr. Nizamudding Saifi Sio Mahatab | Municipal No. 1/2. Khasra No. 337, Vill- Mukarrabpur, Palhera| 09.06.2021 |19.05.2022 [R$. 9,20,963.70 entering into any agreements

Sadfl & Smi, Khushnurma Wio Late Nizamuddin | Tehsil Sardhana, Meerut. Boundaries: East 26'-0" House of Sh, Liriniast A with advertisers or otherwise
Saifi (Legal Heir) & Mr. Deen Mohammad Sio | Chattar Singh, West: 256" House of Sh. Mahtab Ali, North: 31'-9" il ot dverti ‘

Late Nizamudding Saifi (Legal Heir) (Road 15-0" wide), Sauth: 32-00" House of Sh. Attar Kali. from 31.05,2021 acling on an advertisement in

Date -19.05.2022

Place -

Meerut

- any manner whatsoever.
Authorized Officer M

)
|E:I

L

Y For All Advertisement Booking
all : 0120-6651214

FORM B
PUBLIC ANNOUNCEMENT
[Regulation |12 of the Insolvency and Bankruptey
Board of India { Liguidation Process) Regulations, 2016
FOR THE ATTENTION OF THE STAKEHOLDERS OF
INVESTMENT & FINANCE PRIVATE LIMITED
PARTICULARS DETAILS
1.|NAME OF CORPORATE DEBTOR |S.K.P.J. Imvestment & Finance Private Limited
2 | Date of Incorporaton of Corporate Debioe| 16.05. 1950

3. | Authority under which Corparate Debtor | Registrar of Companies, Delhi
| is Incorporaled/Registered I

4 ..,nrrr"rate Iﬁenhb_,rr'-ll:n I Limited |_I.'-|b.|||!|'
lentification Ma, of Corporate Deblor

5. | Address of the registered office & nrmp@|| House Na. 106/T-10, Pako Housa

S.K.PL.

| | UG5921DL1989PTCO36275

affice (if any) of Comaorate Debtor | Patel Nagar, New Deihi-110008
| 6. | Date of clasure of msclverey 1? 05.2022
Resolulion Process
7. | Liguidation commencemend date i 1T.ﬂ5.2l}22
af Corporate Deblor |

& | Mame & Registration Number of Insalvency | Mir. Atiuttam Prasad Singh
Professional acling as Liguidator | Ragn. No: IBBIIPA-O01/IP-PO18-2020/1 2914

9. | Address and Email of the louidator E Address: A-57898 Upper Ground Floor,
as registered with the Board 31rae1 Mo, 6, Madhu Yihar, Dalhi-1100%2
| Email: atiuttamsingh@gmail.com
n Address: A-97898 Upper Ground Fioor,
S1rEE~1 Mo, 6, Madhu Vihar, Delhi-110082
' Email: cirpskpj@gmail .com
) Last date for submession of Claims l‘hﬁ 06.2022
thu::z i% hanaby grvan that tha Matiana Company Law Tribunal, New Delhi, Bench-lll hag anderad tha
commercamentafligudation of the S.KP.). Investmantand Finance Pyl Ltd. an 17.05.2022.
Tre slake hiolders of 5K Investmant and Finance Pul. Ltd. are hereby caled upon to-submil ther
claims wil proafon or befora 16,06, 2022, o the liquidator athe addresz mentioned aganstitem Mo.1 0.
The financial crediors shal subm theirdams with proof by electranic means only. All other creditors may
submit the claims with the proofin person, by post or by elecionic means
Submission of false ormisleading proof of claims shall attract penalties. Sdl-
Atiuttam Prasad Singh

Liquidator of S K.P.J. Investment & Finance Privata Limited
Regn. No: 1B BLIPA-001/IP-PO10-2020/12914

10 Ardress and e-mail tn be used for
pormespondence with the Squidasar

Date : 20.05.2022
Place : Mew Defhj
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FORM A

PUBLIC ANNOUNCEMENT
[ Under Regulation & of the Insolvency and Bankruptcy Board of India
{Insoivency Resolution Process for Corporate Persons) Regulations, 2016

RHC HOLDING PRIVATE LIMITED
RELEVANT PARTICULARS
Mame of Corporate Debtor RHC HOLDING PRIVATE LIMITED
Duabe of incorporation of Corporate Debtor | 19th Apedl, 2007
&uthority under which Camporate Dabdor | Reqislrar of Companies, New Delhi
I5 incorporated § regatened Under the Companies Act, 1958

4, |Corporate identity Na. | Limited Liabiity | UST1900L2007TPTC1682322
ldensfication Mo, of Corparate Debtor

5. | Address of the registensd office and
principad affice (if &y af Corparale Deblor
. |Insolvency commencement date in
"E"S-FIEEJ. al CL‘:I'F-I:I'EIE Deblor

7. | Estimated date of chsure of InsoivEmcy
resalulion process

B. |Mame and Registration number of the
innkeancy professional acting as Interim
Resoiulian Prafessional

0, |Andress & emal of the interim resslution
[:f"fes.:-z:ma a5 regst&*&d mlh e board

L F-.::I-:Iress md = mall o b JSEEI h:f
cormaspondence with the Infarim
Resclutan Professional

|| —

Registered Office; -16, Marina Arcada, Connaught
Cirzus, Mew Dielhi, Central Dalhi-110001, hdia

13th May, 2022 (Crder Received dated

an 191 May, 2032

Oth Nowember, 2022 [1801h day from the date of
commencerment of Insolency resclution process)
Mr. Gautam Singhal

Reg. No.: IBENPA-00NP-PHA437 201 6-20151 2240

C-35, Ground Floce, Viviak Vikar, Phase - 1,
kaw Delh- 11II|I}'§|5 EIThHIF qau1am.f:|.l:lr.r~-;:=.;=. Com

Imenaculate Resaliton Professionals Private Limded,
Linit Mo 112, First Floor, Tower-A, Spazedge
Commearsal Camplex, Saclor-47, Schna Road,
Gurgacn-12201E. Emall: arphchokdingigmad com

2rd Juna, 20232

11.| Last dzie for submissianof claims

PRADESH, AREA ADMEASURING 300 SQ. METERS, MORE PARTICULARLY
DESCRIBED IN FREEHOLD DEED DATED 18th day of July, 2007 EXECUTED IN
FAVOR OF Mrs. KAMLA DEVI. BOUNDED AS:- EAST : PREM HOSPITAL, WEST :
OTHER'S LAND, NORTH : RDAD 51 MTR. WIDE, SOUTH : PLOT MO, E- 29 & 30

The description of the property that will be put up for sale is in the Schedule. No officer or
other persan, having any duty to parform in connection with this sale shall, however, diractly
or indirecty bid for, acquire or attampt to acquire any interast in the property sold. The sale
shall be subject to the rules/'conditions prescribed under the SARFAESI Act, 2002. The E-
auction will iake place through porial htips:idisposalhub.com on 08th June, 2022 betwesn
2.00 PM 1o 3.00 PM with undmited exiension of 10 minutes each. All the Bids submitied for
the purchase of the property shall be accompanied by Earnest Money as mentioned above
by way of a Demand Draft favoring the “TATA CAPITAL FINANCIAL SERVICES LTD."
payable a1 Agra, Uttar Pradesh. Inspection of the property may be done on 03.12.2021
betwesan 11 AM to 5.00 PM.

Mota: The intending biddars may comact the Authorized Officer Mr. Ayan Bhattacharya,
Ermailid Ayan,Bhaltacharya@tatacapital.com and Mobile Ne. 7280010751,

For dedziled ferms and conditions of the Sale, please refer to the fnk provided in secured
creditor's website, i.e., htips:/'www.latacapital.com/content/dam/tata-
capital pdftelsl AUCTIONTERMS 260 ONDITIONS pdl, or contact Authorised Officer or
Service Provider- Nexxen Solutions Private Limited, Sl

Place: Agra, Uttar Pradesh Autharizad Oificer

Drate- 20.05. 2022 Tata Capital Financial Sarvices Lid

12, Classes of prediors, ¥ amy, under clauss {b)
of sui-secion [54) of secion 2, ascerained
by the Irvlerim Resoltion Profiessional
Mames alinsolvency profassionals danlilisd
1 act as authonsad represamiative of crediion
riaclass {Ihee names for each class)
{a] Relevant forms avaiable at
(b} Desaitz of autharzed represantatives
| | =mea valzhle ah
Metice is henehy qun"la' e Mational Camparny Law Triaunal, Principal Bench, New Defi arderad the
comnmmancament af a Corporate Insolvency Resolufion Procass ajainst RHE Holding Private Limibed
oni3th May, 2022, (It = pertinent fo nobe thal copy of order of Commencement of CIRP is received by
Ilerim Rezalution Profiessiongd debad an 185 May, 2022
The creditors of RHC Holding Private Limited ane hereby cabed upon % submit el clairs will proaf,
on o before 2nd June, 2022 w0 the Inderim Rescluion Professional at the comespondence address
mendioned against eniry Mo. 10 oy,
The: Financigl credtars shall submil their claims with proof by electronics means only, Al odher crecitors
may subimed claims wilh proed in parsan, by postar elecionics maans
A financial creditor belonging %o 8 class (Med Applicable), a5 listad agairst the entry No. 12, shall indicate
its choice of authonised represantaliva fnom amang the three inscdvency prafessionals listed against erdry
Mo 13 act & authorised represerative of the class [Not Applicable] in Fami CA,
Submission of false or misleading proaof of claims shall attract penalties,
Gautam Singhal
Inferim Resolufion Professional for RHC HOLDING PRIVATE LIMITED
Reqg. No.: IBBIIPA-00TIP-PO1437 201 8- 201012240

Mot Applicabie

—
ek

Mat Applicabla

—F
[

(&) Weblink: hitps:ifiobi.govinhomaldownioads
(b} Not Applicable

Dafe: 19.05.2022
f_lal::e: e Dielhi

Notice Is hereby glven to the general public
and the competent govemment authorities
that IPartner Indla, a registered charitable
trust, (Registration no.5454, Book no.4, Vo
no.3454 page 76 to 87) has shifted it's
registered office from C-181, 2nd Floor
Sarvodaya Enclave, New Delhi 110017 to
Office n0.402, 4th Floor, Bullding No. D-35, D
Block, Laxml Nagar, East Delhi 110092. Any|
person whose right or interest is affected
can intimate us within 7 days of this Notice.
Date: 20th May 2022

Name of Trust: IPartner Indla

Contact: Info@lpartnerindla.org

HM#SIHM'I FETRO SYNTHETICS LIMITED
CIN- LT8R 383002650
Regd. Office: Flal No, 201 8-B, Gass Tewer
Mew havratan Complex, Bhimana,
Ldaipur- 313001 (Rajasthan]
E mail: imesiomivpsl ooun, Webslie: wwapal codn
Miolice i heredy given that pursuant to Regulation 24
read with Regulalion 47 of Ihe Securilies Exchangs
Board of India (Listing Obligation and Dischsure
Raguirements) Raguiations. 2015, a mesling of the
Beard of Dineciars af ke Company wil b hedd on
Monday, the 307 May 2022 at 0230 pomnfer aka, to
considar agprove and lake on record e Sudibed
Financia Resulls af the Company b the quarter and
yaarandad 31t Marnch, 2023
The notica i= also available on wabsita of the
COMDATY Wiew, m0sLeo.In and #sa on the welisite of

t

02

fy=d =1 9= § viia 17 &g diee Ffagnd amf=a f1 91 @
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RETUEE

ihe stock exchangs weew. bseindie. com

By Order of the Board

For Rajasthan Petro Synthetics Limited

Sai-

Plzce: Mew Dalhi B.R. Gaoyal
Duabe: 100052022 Chairman

SINDHU TRADE LINKS LIMITED
Regd. Office: 129, Transport Cenfre, Eohtak
Reed. Punjabi Bagh, Mew Delhi-110035
CIM: LE3020DL1852PLC121695

HOTIGE

Motice is hereby given thal pursuant to
Requlation 2% of the Sacurities and Exchange
Board af India {Lisling Obligatiens and
Disclagure Requirements) Begulatiens
2015, the meeting of the Board of Direciors
aof the Company will be convened an
Tuesday, 24th May, 2022 at 11.00 AM, fo
Issua ! Allot the Bonus Shares fo the
Shareholders af the Company

Thas said information is also available on the
Company's wabsite at waw sindbulrade com
and may alsa be available an the wabsite of
the stock exchange 3 waw bseindia, com

By the grdar of the Board

For Sindhu Trade Links Limited
sdi-

Satya Pal Sindhu
Managing Director

Place: Gurugram
Date: 19.05.2022

USS GLOBAL LIMITED
(Formerly known as SURNIDHI INVESTMENT LIMITED)
Regd office : Office No. 400, ITL Twin Towers,
B-9,Netaji Subhash Place, Pitam Pura, New
Delhi - 110034
Phone: 011- 45824477,
website: www.ussgloballtd.com
E-mail: surnidhiinvestmentltd@gmail.com

CIN: L74900DL1993PLC056491

Notice of 3/2022 Board Meeting
Pursuant to Regulation 29 read with Regulation
47 of the SEBI (Listing Obligations and
Disclosure Requirements), Regulations, 2015,
as amended, Notice is hereby given that the
3/2022 Meeting of the Board of Directors of the
Company is scheduled to be held on Monday
30" May, 2022 at 3:30 P.M at the Registered
Office of the Company, inter alia, to consider and
take on record the Audited Financial Results of
the Company for the fourth quarter and Yea
ended March 31%,2022.
The said information is also available on the
Company's website at www.ussgloballtd.com
and shall also be available on the website of the

stock exchange at www.msei.in .

By order of the Board,
For USS Global Limited
(Formerly Known as Surnidhi Investment Limited
Sd/-
Mohit Gupta
Managing Director
DIN: 02366798

Place: New Delhi

Date: : 19" May, 2022

PUBLIC NOTICE

BEFORE THE REGIONAL DIRECTOR,
NORTHERN REGION, NEW DELHI

IN THE MATTER OF THE COMPANIES
ACT, 2013 (18 of 2013) uls SECTION 13
AND
IN THE MATTER OF AVA OUTSOURCING
PRIVATE LIMITED HAVING IT'S
REGISTERED OFFICE AT RZ-100
MADHYA MARG TUGALKABAD EXTN

MEW DELHI- 110018
--PETITIONER

Motice in pursuance of the provisions of
Gection 13 of the Companies Acl, 2013 #n
regard 10 a proposal for alteration of the
Memorandem of Assccizlion ol the Comgany
15 hereby grean thal a petibon under sechon
13 of the Companies &ct, 2013, will be filed
before the Regional Director, Narthern
Region, B-2 Wing, 2nd Flogr, Paryavaran
Bhawan, CG0 Complex, New Delhi-110003
by the pelitioner company seeking
confiernation of the alteration of Clauss i of
| the Memorandum of Association of the
Company in terms of the special resolufion
passed gl is Extraordinary General Meefing
hedd on Tuesday 17th May, 2022 o enable
the petitioner company o change the
situation of the registerad office from the The
Wational Capdal Terribory of Defil' o Tthe State
of Uliar Pradesh’

Any person whose interest is likely to be
affecied by the proposed alleration of the
Memorandum of Association may deliver or
cause bo ba daliverad or sand by regisieied
post his abjection sepporied by an afidavit
stating the nature of his inferast and grounds
of opposition to The Regional Director,
MWorthern Region, B8-2 Wirg, #nd Floor,
Parvavaran Bhawan, CGO Complex, New
Delhi-110003 and also 1o the petitionar
| company at its regestered office al the address
mentioned abaws, withm twenly ong days
from the date of publication of this natice the
nature ofinterest and grownd of ppposition
the petiticn,

For AVA OUTSOURCING PRIVATE LIMITED

Sd-

Mausam Kapur

Place: Maw Delhi Diractor
Date: 20,05 2002 [DIN- 08274073)

DoRRT §> Ca]_mra Bank

PRIVATE

PUBLIC NOTICE

BEFORE THE REGICNAL DIRECTOR,
NORTHERN REGION, NEW DELHI

IN THE MATTER OF THE COMPANIES
ACT, 2013 (18 of 2013) uis SECTION 13

IM THE MATTER OF AVA INFOTECH
LIMITED HAVING
REGISTERED OQFFICE AT RZ-100,
MADHYA MARG TUGALKABAD EXTH,
MEW DELHI- 110015

Matice in pursuance of the provisions ol
Section 13 of the Companies Acf,
regard to & proposal for alterston of the
Memorandum of Association of the Compay
iz hereby given thal a pettion under section
13 of the Companses Act, 2013, will be filed
before the RHegienal Direclar, Morthearn
Fegion, B-2 Wing, Znd Floor, Paryavaran
Bhawan, CE0 Complex, Mew Deihi- 110003
by the petilioner company seeking
confirmation of the alteration of Clause 1 of
the Memorandum of Associalion of Lthe
Carmpany in lerms of the spacial resalulion
passed at its Exfraordinary Genaral Meeting
held on Tuesday 17th May, 2032 1o enable
the petifioner company to change the
situation of the registered office from the 'The
Mational Capital Territory of Delhi’ io 'the Siabe
of Uttar Pradesh’.

dny person whose interest is likely to be
affected by the proposed alteration of the
Memorandum of Association may deliver or
cause 1o be delivered or send by regesterad
pogt hiz objection supported by an affidavil
slating the nature of his inkares! and grounds
of opposition o The Regional Direcior,
MNorthern Region, B-2 Wing, 2Znd Floor,
Faryavaran Bhawan, CGO Complex, Mew
Delhi-110033 and also to the pelitioner
comgany at its regisiered office at the address
mentioned above, within tvanty one days
fraem the dale of publication of this nolics tha
naturg af inferasi and ground of apposiion o
the petition

For AvA INFOTECH PRIVATE LIMITED

Place: Mew Delhi
Date: 20.05.2022

AND

IT'S

..PETITIONER

2013 in

Sel-

Mausam Kapur
Director

(DIN- DBZT4073)

A

Demand Notice

Regional Office 1 :
Magar, M. G. Road, Agra

71, Nehru

|E v Syndicate |

Notice Under Section 13(2) Of The Securitisation And Reconstruction of
Financial Assets and Enforcement Of Security Interest Act 2002.

Whereas at the request of you (below mentioned borrowers), Canara Bank has granted Credit Facllity against
schedule property creafing security interest in favour of the Bank. The particulars of property mortgaged by you
by way of deposit of title deeds creating security interest in favour of the Bank are mentioned hereunder, As you
have failed to discharge the debut due to the Bank, the below mentioned loan account has been classified as
Non-performing Asset as per the guidelines issued by the Reserve Bank of India. As the Demand Notice sent
to you by Reqistered Post calling upon you to discharge the debt due to Bank were retumed, unserved, we are
issuing this notice through publication.

Name & Add. of . o Date of| Amount of
Borrowers/Guarantors Description of Property Notice | Demand Notice
Branch- Shastripuram, Agra

Borrowaer- 1) W/s Shiv Ventures, Prop. |House on Plot No. 52 & Khasra No. 935 Mi.| ¢y z
Mrs, Deepti Gupta W/o Prashant Garg, |Shyam MNagar, Paschimpuri, Sikandara| O
2) Sh. Anil Kumar Gupta Sfo Bhramdev |Bahistabad, Agra, Area- 12634 Sq. Mir,| S |42,90,635/-
Gupta, Add. of Both- 52, Shyam Nagar, | Property in the name of Sh. Anil Kumar Gupta| ason
Paschimpuri, Sikandara, Agra, 3) SmL|S/o Bhramdev Gupta, Bounded as: East-| © |pt 28.04.2022
Deepti Gupta W/o Prashant Garg, Add.-|Remaining part of land of Sh. Panka] Gupta,| 1~ + inferest &
A-806, Apama Prem Apartments, Near |West- Plot No. 51, North- Road 80 ft. wide,| © s
Sunari Petrol Pump, Agra. South- Plot No. 53. i

if you, the aforementioned persons fails to repay the above mentioned amount due by you with future interest
and incidental expenses, costs as stated above in terms of this nofice under Section 13 (2) of SARFAESI Act,
within 60 days from the date of Publication of this notice, the bank will exercise all orany of the rights detailed
under Sub-section (4) of section 13 of SARFAESI Act and other applicable provisions of the said Act. This
notice is without prejudice of the Bank’s right to initiate such other actions or legal proceedings, as it deem
necessary under any other provisions of law.

Dated : 20-05-2022 Place ; Agra

Authorised Officer

Borrowern[s)\Guaranators)

punjab national bank

Together for the better

CIRCLE SASTRA MOGA

1zt Floor, Partap Road Branch,

Partap Road, Moga-142001

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY/NES)

Whereas the Undersigned being "Authorzed Officer

Mame of the Branch

Description of the

Mortgagor(s) Propertyhies Mortgaged

Residantial House measuring 3 marlas

Date of
Demand Notice | Possession

20.01.2022 |19.05.2022 |Rs. 934 599 20

of Punjab Mational Bank,
Securitization, Reconstruction of Financial Assets and Enforcemeant of Security Interest Act, 2002 in
Exercise of powers conferred under section 13{2) read with Rule 3 security interest (Enforcemant)
Rules, 2002 issued a demand notice on the date mentioned against the account calling upon the
respective borrower(s)/ Guarantor(s) to repay the amount as mentioned against account within 60
days from the date of notice, date of receipt of the said notice
The borrower(syGuarantor(s) having falled to repay the amount, notice is hereby given to the
borrower(s)Guarantor(s) and the public in general that the undersigned has taken Symbolic
Fossession of the property(ies) described here below in Exercise of the powers conferred on him
under section 13(4) of said ACT read with Rule 8 of the said Rules on the dale mentioned against each
account.
The borrower(s)Guarantor(s) in particular & the public in ganeral is hereby cautionad not to deal with
the said property(ies) and dealing with the property(ies) will be subject to the charge of the Punjab
MNational Bank, forthe amount and interest thereon.
The borrower(s)/ Guarantor(s) attention is invited to provisions of Sub-Section (8) of Section
13 of the Act, in respect of ime available, to redeem the secured asset(s).

Date of

under the

Amount
Outstanding

5 Sarzai (968 =q. feet) being T/B00
share of 8 Kanal 1 marla out of Khassa
Mo. 462{3-19), 463(3-2), 454(6-1T)

Khewat No. 488-500-501 as per Jamabandi 2013-2014 Vide
Vasika Mo, 1295 dated 19.11.2015, Situated at Gali Jassowal
Wali, Moga Road, Bagha Purana Distt. Moga in the name of Harshdeep S/o Mangat Rai. Bounded as under :
MNorth : Street. South : Vikas, East: Street, South : Hanot Singh

Borrower
Singh S/o Balvir Singh.

(Rupeas Mina Lacs Thirty Four Thousand
Five Hundred Ninety MNine and Paisa
| Twenty only) as on 31.03. 2021 plus further
interest and other charges thereon

House measuring 7.12 maria (2041

10.01.2022 |19.05.2022 |Rs. 7.27.318.07

Kulwant|cq feat) being 5/66 share of 4 Kanal
18 marla out of Khasra No

17

36-'.'-23-'21:44'93_ Khawal Mo, 214
Jamabandi 2001-2002 vide vasika MNo. 8604 dated

name of Kulwant Singh. Bounded as under
South : Passage. East : Owner, West : Owner Harinder Pal

Khatoni Mo, 362 as per

03.2016 Situated at Village Mehron, Distt. Moga in the

R gl g theraaon

(Rupaes Seven Lacs Twenlty Seven
Thousand Threa Hundred Eighteen and
paisa Seven only) as on 31.03.2021
plus further interest and other charges

| _Date : 19.05.2022

Place : Moga

Authonzed Officer |

D

ES
Extract of Statement of Stand Alone Audided IND AS Financial Resalts for the Quarder & Year ended 31
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, BANARAS BEADS LIMITED

(An export House Recognised by Government of India)

Regd. & Head Office : A-1 Industrial Estate, Varanasi-221106

Th

Hisall

Ph : 0542-2370161-64(4lines) E-mail ; rksinghi@banarasbead com, investon@bblnvesior
=i March 2022 (Rs. in lacs}

{An IS0
Certified

Company)

GO

Pl

D
ace | VARANASI

exchanges under Regulation 33(3) (c) of SEBI (Listing Obligations and Disclosure Requirements)

Regulation 2015 as amended and prepared in accordance with IND AS

(URL www.bseindia.com/corporates), the National

upto the third quarter of the currentrespective financial years

ite : 189.05.202<

Cluarter Year to Cluaner Yeaar
g Ended Daile Ended Ended
o PARTICULARS 31.03.2022|31.03.2022|31.03.2021] 31.03 2021
Audited Audited Audited Audited
1. | Total Income from Operations 508.15 | 2511.80 | 358.88 |2047.08
2. |Net Profit / (Loss) for the period (before tax ] i ' 1 '
Exceptional and/or Extracrdinary items) f1.24 | 38066 3952 | 317.41
3. |Net Profit / (Loss) for the period before tax (after
Exceptional and/or Extraordinary items) 7124 | 38066| 3952 | 31741
4. INet Profit / (Loss) for the period after tax (after
Exceptional and/or Extraordinary items) 6762 | 292.04 31.40 | 23929
5. |Total comprehensive Income for the period
[Compnsing profit/ (Loss) for the period (after tax)
(and Other Comprehensive income (after tax)] 5762 | 28204| 3140 23929
6. | Equity Share Capital 661.39 | 661.39 ] 661.39 | 661.39
7. |Reserve (excluding Revaluation Reserve) as shown
in the Audited Balance Sheet of the previous year |4343.08 [4343.08 |4104.60 |4104.60
B. Earning Per Share (of Rs.10/- each) Basic & Diluted 0.87 4.40 0.47 3.61
MNotes: 1. Tha above is an aextraci of the detailed format of Audited financial result hled with stock

2. The Tull format of Quartaerly Financial Kesult are available on the Bombay Stock Exchange websile
Stock Exchange
(URL www. neeindia.com/corporate) and on the Company s wabsite (UHL www, bblinvesior. com)

3. Corresponding figures in previous year / pariod have been regrouped wherever considerad necessary
4. The figuras for the quarter ended 31st March 2022 and 31st March 2021 are the balancing figures
patweaen the audilad hgures In respact of the full inancial yaar and thie published yaar o date '[:-;:ur-r.-?.

By oi

For BAMARAS BEADS LTD

(ASHOK KUMAR GUPTA) q
Lhairman & Agng LlarescRond

i D

websile

{ ihe Board

Sd

fi-nanci“. ep. .in

New Delhi



